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S.No. Particulars Vol. No. PartNo. Page No.
1 2 3 4 5

1. ANALECTS & QUOTATIONS

1. 1\ R 3,7,12
2 v Il 121 728,67
3. =~ v i 5,16,36,40,62
4. 8 v v 46,71
5. 1\ V 5,41,43,46,72
6. v Vi 4,23

2. APPOINTMENTS AND VENERATIONS

1 Nomination‘ of Hon’ble Shri Justice
D.P.S. Chauhan as Chairman, J.O.T.l. v \' 3

3. AMENDMENTS, NOTIFICATIONS, RULES, CIRCULARS
MEMORANDUMS ETC., ETC.

1. The Cr P.C. (Amendment Act 1988, No.

32 of 1988) Amendment to S. 105 " | 62

2. The Cr. P.C. (Amendment) Ordinance Y | 63
1990 (1 of 1990) Insertion of Ss. 166-A
and 166-B
NOTIFICATIONS :

3. Offences declared cognizable: Ss. 186, v I 52
189, 190, 228, 505 (i), 506, 507 IPC.

4. Arms Act Notification possession of v I 53
Knives etc. illegal

5. Ss. 188 and 506 IPC declared \" I 54
non-bailable

6. S.32Cr. PC.:All CJ.Class |l shall be 1\ Il 72
*  ex-officio J.M.S.C. '

HIGH COURT CIRCULARS:

7. A. Delay in delivery of judgment 1\ v 63

B. Allowing Judges time off to write \% 1\ 63
judgments in big cases

C. Grant of copies of depositions and v v 63

judgments
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S.No. Particulars Vol. No. PartNo. Page No.

1 2 3 4 5

D Payment of compensation amount to v v 64
the claiments in M.A.C.T. cases

E. Reasons for awarding less sentence v IV 66

F Regarding holding of condolence 1\ v 66
meeting in subordinate Courts

G. Cross cases (counter cases) How totry IV v 67

H, Supply of legible certified copies v v 67

I. State Bar Council Circular R. 39 of S. IV IV v 68

of Chapter Il of Part VI of Bar Council
of India Rules

J. Amendment in S. 125 Cr. P.C. I\KJ.’ 1\ 72
K. Providing Free legal aid v v 46
L. Registration of criminal appeals. v " 46
Revisions etc.
M. Telephone connection for Judicial v Vi 17
Officers
N. Parsi Marriage and Divorce Act v i : 33
Jurisdiction of D.J. Indore for the
state of M.P.
O. Notifications P.F.A. Act v Vi 35
4. ARTICLES
1. Aaropon ka vicharit kiya jana v Il 13
- By P.V. Namjoshi
2. Aaropi parikshan: Uddesya yevam v I} i 74

prasno ki rachana
- By P.V. Namjoshi
3. Address on the Lok Adalat inauguration v v 71
4. A note prepared on a talk given to the v v 7
District & Sessions Judges and the "
Additional District & Sessions Judges at
Bhind on 10.4.91.
- By Hon’ble K.K. Verma (Retd.)
5. Aparadhik prakarano me chakshudarses v 1] 32
sakshi ke saksh ka moolyankan
- By T.C. Yadu
6. Gatisheel Prabandhan : Prarambhik v | 10
Taiyyari
- By F.V. Namjoshi
7. Gender & Law- Sexual harrassment v | 13
- By V.K. Shrivastava

()



S.No. Particulars Vol.No. PartNo. Page No.

1 2 3 4

8. How to write judgments/orders efc. etc. " Vi 24
- By P.V. Namjoshi

9. Magnanimous Reflections: vV ] 12
Speech delivered by Hon'ble the Chief
Justice Shri A.K. Mathur on inauguration
of M.P. Judicial Officers Conference held
on 21.3.1998 at Bhopal. ' —

10. Notice under Section 138 N.I. Act v Il 6
- By P.V. Namjoshi

11. Nirnay ka kriyatmak bhag: poorn yevam vV A% 21
saragarbhit kaisa 0. general intelligence

12. 0.9 R.7 C.PC. vistar v Vv 36
- By P.V. Namjoshi

13. Prakriya vidhi sambandhi vivaran \Y \" 8
- Hon’ble Shri K.K. Verma (Retd. Judge)

14. Pustako ki upayogita yevam unki upeksha IV \ 42
- By P.V. Namjoshi

15. Suit for declaratory decree or order Court . IV I B
fees and valuation.

16. Sublime-Path: Inaugural Address v 1} 6
delivered by Hon'ble the Chief Justice
Shri A K. Mathur at the official meeting
of the District Judges held on 21st and
22nd March, 1998. 2

17. Samuchit vishistiya: Kyo Yevam kaise v v 11
- By P.V. Namjoshi

18. The Dos and Don'ts " Vi 18
By P.V. Namjoshi

19. Vad Prasno ki nirmit 1\ Il 56
- By P.V. Namjoshi

20. Vibhag ki chavi yevam viswasneeyata 1\ i 41
- By V.K. Bhalla

21.. Vyavahar Nyayalayo me karyapaddati; v Vi 5

yevam vyavaharik pahloo
- By Mangilal kasaniya

5. COMPULSORY RETIREMENT TERMINATION, SUS-

PENSION ETC.

(3)
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S.No. Particulars Vol.No. PartNo. Page No.
1 2 3 4 5

6. CORRIGENDA

1. ‘Spurt’ ko ‘Spoort’ padhna " Il 2

2. ‘vicharit' ko ‘virachit’ padhna v Il 13

3. Dhara 323/204 Cr. P.C. me ‘204’ ko ‘209’ \% Il 51
padhna

4. Page Nos. 27, 28 and 29 Vol. IV Pt. il ke
sudharo keliye neeche ki tippani dekho:

Dosh nivaran kripaya patrika Vol. IV Pt. IV IV v 72
ka page 72 dekhe J

5. Tit bit No. 52 add ‘1998 (2) MPLJ SN 26 1\ v 50
Phoola Bai vs. State’

6. Read ‘felicitate’ instead of ‘faliciate’ in the 1\ Vv 3
last line on page 3

7. In Analect No. 1 in line 2 ‘|.E. should be 1\ \' 46
read as ‘i.e’

7. EDITORIALS

1. - Editorial (Asato ma Sadgamayo) v | 2
2. Editorial (Swayam spoort banana hai) v Il 2
3. Editorial (Naya Kshitij) 1% I 2
4. Editorial (Hamari Sarthakata) v 1\ 2
5. Editorial (Niranjan Bananahai) v v 2
6. Editorial (Dhrudha Nischay) v Vi 2
8. INSTITUTIONAL REPORTS
1. Nyayik Maryadaai v | 4
2. Ujjwal Chavi v I 4
3. Nishpakshata Akshunnay Rakho v 1l 4
4. Antas chetna Jagrat Karon 1\ v 5
5. Nirbhijya bano v ' 4
6. Apekshain Sakar Hon v Vi 3
9. JAGTE RAHO
1. Aisa kyon? ‘ v | 8
2. Vyatha ake Swarnkar ki v m -’ 37
3. Vyatha saman ashay yevam v I} 239

uddeshya ki
4. Aatmaghati kritya v Vv 44

(Y - :



S.No. Particulars Vol.No. PartNo. Page No.
1 2 3 4 5
10. PHOTOGRAPH
1. Hon'ble the Chief Justice Shri A.K. Mathur [V 1] 6.
11. STAR FIRMAMENTS (IMPORTANT CASES)
1. S. 32 and 2 (4) Juvenile Justice Act, v | 24
1986 Inquiry to be made
2. Custody meaning of (439 Cr.P.C.) vV | 25
3. Terms of Insurance policy v | 25
and gratuitous passenger
4. Ambit of S. 37 (1) (b) and 1\ | 27
S.20 (1) N.D.PS.
5. Judge v | 28
6. FLR. by accused confessional v | 28
part not admissible ‘
7. Imposition of condition: Ss. 436, 437, A" Il 68
438, 439 Cr. P.C. and cancellation of
bail by subordinate Court
8. Or.1R.3-BandO.6 R.4A M.P. v I 68
Amendment
9. Criminal Trial: Kalpanath Rai vs. State v 1l 70
Amendment
Ss. 465, 100 (4) and 313 Cr. P.C.
S. 30 & 114 ill. (g) Evidence Act.
S. 25 and 4 Arms Act.
10. Sanction for prosecution S. 197 v Vi 27
Cr. PC.
11. N.D.P.S. cases to be sent back fo v Vi 32
sessions division procedure
12. VIDHIK SOOKTIYA YEVAM SIDDHANT
(LATIN AND SANSKRIT)
1 v 1] 64
2. v v 69
3; v Vv 70
13. TIT-BITS
ADMINISTRATIVE LAW
1. Administrative Action: Legality of v Vi 52

judgment not challenged
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S.No. Particulars Vol.No. PartNo. Page No.

1 2 3 4 5

ARBITRATION AND CONCILIATION ACT
1. S.3ands.11(6) W Vi 44
ARMED FORCES (SPECIAL PROVISIONS) ACT 1958

1. Sanction for prosecution vV Il 53
Speaking Order

ARMS ACT, 1950

1825 1\ v 61
2. Ss. 25 and 4 Criminal Trial 1\ Il 70
BANKING REGULATION ACT
1. S.21-A 1\ \" 63

Banking loan-Rate of Interest

BENAMI TRANSACTIONS (PROHIBITION) ACT, 1988

1. Ss.4&3 v in 59
BOMBAY PUBLIC TRUSTS ACT 1959
1. Ss.50 &50-A v v 39

BOMBAY RENTS, HOTEL AND LODGING HOUSE RATES
(CONTROL) ACT. 1947

1. Ss.5(6-A), 5 (4-A), 5 (8) Rent

Control and Eviction : Paying Guest v | 56
CARRIERS ACT

i nS 0 v Vi 45
CIVIL PRACTICE

1. Practice & Procedure v | 49

CIVIL SERVICE (PENSION) RULES 1972 (CENTRAL)
1. Compulsory retirement v v 43

(6)
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S.No.

1

Particulars Vol. No. PartNo. Page No.
2 3 4 5

® ~

b

Ol 4% O 200

CONSTITUTION OF INDIA

Art. 12 (read with S. 197 Cr. P.C.) \% Vv 62
Sanction for prosecution
Art. 39 A v vV 50

Arts. 133 & 1641
Remission of sentence :

Governor's Powers : Judicial Review ) E Vv 66
Art. 141 Binding effect of

Supreme Court Judgments v n 49
(Precedents)

Art. 141 Binding effect of

Supreme Court Judgments v 1] 49
(Precedents)

Arts. 133 & 161 Remission of Sentence: v Vv 66
Governor's Powers: Judicial Review :
Precedent v Vv 59
Precedent : Binding nature of v v 55

CONSUMER PROTECTION ACT

Beneficial Legislation v v 28

Consumer Protection \} 1\ 28

S. 230 Contract Act:

S 205 v 1\ 47
CONTRACT ACT

S. 10 (read with Art. 54 Limitation Act
Sch. Form No. 47 & 48 C.P.C. and

S. 16 S.R. Act) v Vv 67
S. 11 Minor owner of the Vehicle v v 59
Ss. 13, 14 and 20 1\ \Y) 30
S. 16 Undue influence vV VI 45
Distinction Between S. 25 Contract Act

and S. 19 Limitation Act v \'} 64
Section 41

Execution proceedings; Objection by
Judgment Debtor relating to amount
received D.1.C.G.C. by Bank (Read

with Ss. 47, 151 and 145 C.P.C.) v | 29
S. 43 (Joint Decree) v v 47
872 v Vi 45

(7)



S.No. Particulars Vol.No. PartNo. Page No.

1 2 3 4 5
9. 5. 72 v Vv 47
10. S. 74 Hire Purchase Agreements v Vi 53
11. Section 126
Bank Guarantee v | 38
12. S.128 v v 49
COURT
1. Cheap Publicity vV ' 62
Cour : Duty of v | 33
- COURT FEES ACT
1. S. 8 and Schedule 1 Art. 1 A (read with v Vi 59

S. 11 Requisioning and Acquisition
of Immovable Property Act)

C.P.C.

1. Ss.3&115 v v 44
S.9 v v 40
Jurisdiction of Court : Finality clause

3. S. 10 read with 0.37 R.3 v Vv 52

4. S.11 Ex-Parte decree and \" Vi 55
Resjudicata

5. Section 11 Resjudicata v | 48

6. Section 20 (c) & (O) 39 R. 2;

Territorial Jurisdiction of civil v | 29
court

=S AT, v v 47

8. Sch. Form 47 & 48 CPC \" Vv 67

(read with S. 16 S.R. Act and
S. 10 Contract Act.)

9. Ss. 47, 145, 151 (read with
Contract Act S. 41)
Execution proceedings : Objection v | 29
by Judgment Debtor relating to amount [
received through D.I.C.G.C. by Bank

10. Ss.47 & 146 and'0. 21 R. 16 v Vv 56
Execution of Decree :
Disposing of the objections

11. S.96 % Vi 48
Equitable grounds

(8)
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S.No. Particulars Vol. No. PartNo. Page No.
1 2 3 4 5
12. Ss. 122 & 107 (1) (D)
041R.27&28and 0.8 Rr.8 &9 \% Vi 70
18251137 IV 1% 5
Document in Sindhi language
Objection to supply Hindi translation ;
14. Section 151 V. | 51
15. Status QUO Ante: Injunction v Vi 49
(To restore Possession which Stands
on the date of Concellation of the Suit)
16. O.1 Rr. 3 & 9 Joinder of Parties v | 51
17. O.1 R.3B & 0.6 R.4-A M.P. Amendment v Il 69
18501810 \% | 36
19. - 01'RA0 v 1% 43
Opportunity to be heard
20. 0.2R.2 v % 55
202 B2 v Vi 71
22102 R.3 vV vV 52
Joinder of Cause of Action -
23. O.5R.2and0.9R.6 V- | 35
24. 0.5,9,22&R.13 \% 1} 60
25. O.6R.2 \% v 42
26. 0.6 R.2-4&0.7R.1 \% IV 36
27. O6Rr.14& 15 \% Vi 44
Verification of Pleadings
28. 0.6 R.17 \% Vi 67
29. O.6R.17
Amendment Application v ] 58
30. O.6R.17&0.41R. 33
Amendment at appellate stage to
correct the omission in description v 1% 57
of property in suit
31. 0.6 R.17 (read with S. 34 S.R. Act) v i 49
3206 RAT \% Vi 44
Withdrawal of admissions
33. O.7Rr.11& 13 v I 51
34. O.8R.6-A v I 42
35. O.8R.10 v | 30
Exercise of Powers
36. O9R.13 v | 30
Right of person not party to the
proceedings
0.9R.13 v v 50

(9)



S.No. Particulars Vol.No. PartNo. Page No.
1 2 3 4
38. O.13Rr. 1&2 v v 59
Application when required
39. 0.13R.2 v \' 57
Written statement not filed Plaintiff's
evidence closed: Dependant disputing
rate of rent.
40. O.17R.3 v Vi 55
41. 0.21 R.72-A (2) v | 5i
42. 0.21 R97 v Vi 49
43. 0.21 R.97 v Vv 59
Resistence by whom and when
44. 0.22 v v 39
45. 0.22&0.1R.10 v v 63
46. 0.22R.3,0.22 Rr.9 & 10 and v | 30
Section 151 (read with S. 5 Limitation
Act and R. 372 Civil Court Rules)
Abatement of suit : procedure and
powers
47. 0.22R.4 v | 42
48. 0.22R.4 v i} 62
Abatement of Suit
49. O22Rr.4 & 11 v Vv 54
50. 0.22R.9& 10-A v | 36
51. 0.22R.12 v v 28
52. 0.30R.4&0.22R4 v \" 53
Abatement-Partnership
53. O0:33R.1 v 1\ 50
54. 0.34 1\ v 49
55. 0.34 R.5 & 0.9 R.13 Final Decree v v 43
56. 0.34 R.11 v 1] 56
Banking Transactions : Grant of Interest
57 0.37. R.3(7) & S:115 RS Vi 55
58. O.39Rr.1&2 v v 42
59. O.39Rr.1&2 v v 44
60. O.39Rr 1&2 v Vv 65
Want of written agreement
61. O.41R.4and 0.22 R4 v | 30
Abatement : Delay in Bringing L. Rs.
on Record. (Read with Section 5
Limitation Act)
62. 0.47 R.1 & Section 141 v | 59

(10)



S.No. Particulars Vol. No. PartNo. Page No.
1 2 3 4 5
CRIMINAL TRIAL
1. Age : Appreciation of Evidence Y Y 46
2. Appreciation of Evidence v I 52
3. Appreciation of Evidence v v 50
4. Appreciation of Evidence v Vi 67
5.  Appreciation of Evidence v i 44
€. Appreciation of Evidence
(read with Section 157 Cr. P.C. Delay v | 37
in sending occurrence Report)
7. Child Witness : Appreciation v 1] 48
of evidence
8. Criminal Trial v I 70
9. Criminal Trial v Y 30
10. Criminal Trial : Act Of Omission 1\ v 38
11. Criminal Trial : Indentification parade \% I\ 34
12. Delay in questioning Witness Y v 41
13. Extra Judicial Confession 1\ | 43
14. Free Fight v | 44
15. Identification of accused v | 54
16. Injuries on person of accused 1\ | 52
(read with Ss. 154 & 157 Cr. PC.)
Delay in Filing F.I.R. : v | 52
17. Inquest Repart and Appreciation Y | 52
of Evidence
18. Inquest Report and \Y) | 53
Appreciation of evidence
19. Non-Examination of Independent v | 54
witness
20. Non-Seizure of Property v | 36
21. Recording of Dying Declatation v | 54
22. Search Witness v v 33
23. Sentence-Mitigating Circumstances v | 54
CR.P.C.
1. Ss.100, 313 & 465 Criminal Trial v Il 70
2. S, 125 Cr.P.C. Maintenance v v 58
3. S. 125 Maintenance v v 47
4. S.125 (read with S. 24 Hindu v i 50

Marriage Act) Adjustment of Amount,
Interim Alimoni

(11)



S.No. Particulars Vol.No. PartNo. Page No.

1 2 3 4 5

5. Section 125 1% | 50
Notice by Registered Post

6. Sections 154 & 157 Cr. PC. v | 52
Delay in Filing F.I.R.

7. Section 154 v | 52
Delay in filing F.I.R.

8. S.154F.IR. v \" 34

9. S.154FILR. v v 39

10. S. 154 v Vv 60
Memory of witness To fade

11. Ss. 154 & 157 \% Vi 63

12. Sections 154 & 162 v i 57

13. Sections 154 and 162 v | 36
Non Seizure of Property

14. Section 157 Delay in v | 37
sending occurrence Report ;

15. Section 161 \" | 52
Appreciation of Evidence

16. Section 161 and Binding Effect v | 31

17. Section 164 v | 54
Recording of Dying Declaration

18. Section 173 v i 32
Final Report and Order
For Reinvestigation

19. S.173(2) v Vi 71-72
Ss. 211, 215, 464, & 465 Errors and
Ommission in Framing of charge

20. Section 174 Inquest Report " ! 53

21. Section 174 Inquest Report \" | 53

22. S. 197 (read with Art. 12 of the v Vv 62
Constitution of India)

23. Ss. 203, 297 & 401 v ' 56

24. S. 235 read with S. 209 v Vv 49

25. Ss. 247 & 259 Private complaint, v n 47
Dismissal of : Propriety

26. S. 308 v Vi 65
Certificate of the Public Prosecutor

27. S.340 v v 56
Challenge to Prosecution

28. S. 360 (Read with S. 19 v v 48

Probation of Offenders Act)

(12)



Part No.

S.Ne. Particulars Vol. No. Page No.
1 2 3 4 5
29. Ss. 360 & 361 v It 46
30. Ss. 374, 385 & 386 v v 44
Criminal Appeal Exparte Hearing
31. Ss. 386 & 401 Criminal Appeal and v 11} 47
Revision; Distinction between
32. Section 397 (2) v | 40
33. Ss. 407, 408 & 409 Powers of the v Vi 62
Session Judge to withdraw a case
and transfer of a case
34. Ss. 436, 437,438 & v ] 68
439 Imposing of conditions
35. Section 438 Cr. P.C. v ! 57
Anticipatory Bail :
36. S. 457 Binding Nature on Civil v \' 59
Court and precedent
CRIMINAL PRACTICE
1. Criminal Practice : v v 39
DIVORCE ACT
1. Section 10 v 1 39
2. Sections 17 & 22 1\ | 58
DRUG CONTROL LAWS
1. Drug Control Laws v Vv 68
Limitation read with Ss. 469 Cr. P.C. :
Commencement of period of limitation
EASEMENT ACT
] RS vV v 49
Easement on Nazu! land
2. S. 15 Easement Act _ v \" 53

EMPLOYEES PROVIDENT FUND SCHEME, 1952

Paras (G) (1) 61 & 70 v
EVIDENCE ACT

5:3 v
Age Appreciation of Evidence

(13)
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S.No.  Parliculars Vol.No. PariNo. Page No.
1 2 < 4 5

2. Section 3 : Appreciation of Evidence v | 57
3. Ss.3&58&32
Relevancy and Admissibility : Distinction

between : Meaning of Probative " v 37
Value of Evidence

4. Sections 3, 27 & 32 v | 61

5. Ss.3&34 v Vi 66
Entries in Account Books Mode of Proof

6. Ss.3&114 ' v Vi 67
Appreciation of Evidence

7. Sections 8, 60 & 106 v | 46

8. S.9T. Parade v v 41

9. Ss.10,17t021& 34 v v 31

10 S. 13 v v 32

11. Section 24 v | 61

12. Section 24 Extra-Judicial Confession v | 43

13.-S.27 v v 31

14. S. 27 Discovery Y% vi 66

15. Ss. 30, 114 ILL (g) Criminal Trial v Il 70

16, S.-82 v Vi 63

17. S. 32 Dying Declaration v i} 50

18. S.32 v v 61
Dying Declaration: Appreciation of

19. S.32 1\ v 62
Dying Declaration : Appreciation of

20. Section 45 1\ | 49

21. Ss. 45,47 & 67 v i 53
Experts Evidence : Appreciation of

22. Sections 45,47 & 73 v | 42
Hand Writing Expert's opinion

23. Ss.458& 156 " Vv 60
Memory of witness to fade

24, Ss.50 & 114 ILL. (D) Presumption v | 48
About Continuity of Marriage

25. Ss.68& 102 v 1\ 36
Registered Will-Genuineness

26. S.68 v vi 66

27. S. 74 (1) (IIl) Driving Licence v Vi 68

28. S.113-A v Vi 67

29. S. 114 ILLL (G) Adverse Inference v \" 58

30. Ss.114ILL. (G) & 45 v v 40

(14)
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S.No. Particulars Vol. No. PartNo. Page No.

1 2 3 4 0

31. S.1141LL (g) 1% 1l 50
Non-Examination of Material Witness

32. S. 118 Child Witness, vV i} 48
Appreciation of Evidence

33. Appreciation of Evidence v \% 50

34. Criminal Trial : Search Witness v vV 33

FREE FIGHT
1. Free Fight v M 52
GENERAL CLAUSES ACT
1. 8. 25 General Clauses Act 1957 (M.P) v Vi 50
2. S. 27 General Clauses Act 1879 Y Vi 50
HINDU ADOPTIONS AND MAINTENANCE ACT
1225 1812) (D) ) v v 59
2. Section 20 : Maintenance to daughter v | 34
HINDU MARRIAGE ACT

1. S.5(1) Presumption about continuity . IV il 48
.of Marriage :
Ss. 5 (1l) (c), 12 (1) (b) (c) v vV 51
SR v Vi 47

~ Ss.13&23 (1) (A) v Vi 56

Ss. 18 & 19 Jurisdiction of the Court IV v 46
Ss. 23 (2) & 28 v % 60
S. 24 IV Vi 47
Section 24 v i 41
Maintenance of wife and Children

9. S. 24 Norms to be considered while v Vi 57
dealing with application under S, 24

10. S. 24 (read wiht S. 125 Cr. P.C.) v il 50
Adjustment of Amount, Interim Alimoni

11558525 v Vv 60
Permanent Alimony :

12. Section 27 Presentation at or about v ! 34
the time of marriage

13. Divorce : Death of Spouse : v il 60

14. Joint Hindu Family Property v Vi 51

15. Right of Maintenance of wife " Vi 51

(15)



S.No. Particulars Vol. No. PariNo. Page No.
1 2 3 4 5

HINDU MINORITY AND GUARDIANSHIP ACT 1956

T 68 v \" 51
HINDU SUCCESSION ACT, 1955
1.2 8s: 5 (1) & 11 v v 54
2. S. 14 Hindu Succession Act, 1956 I\ Vi 51
Right of Maintenance of wife
3 S 1h:(1).(B) v v 51
INDIAN ELECTRICITY ACT
152526 v Vv 54
INDIAN SUCCESSION ACT
1. S.59,618&63 IV Woas e
Registered will Genuineness
2563 v Vi 66
3. Ss. 372 & 373 (3) v v 54
4. Regarding Provident Fund v Vi 65

INTERPRETATION OF STATUTES

1. Document : Interpretation Y] Vi 63
2. Interpretation of Statutes v Vi 63
3. Interpretation of Statutes 1% Vi 63
4. Interpretation of Words \Y) v 53
“Amount of rent payable by the Tenant”
5. Words “Shail” and “Must” v | 39
LP.C
1. Ss. 34, 141, 148, 149 & 302/149 v | 45
2. Ss. 34, 148, 149, 302 & 323 v | 49
©  (Read with S. 45 Evidence Act)
3. Ss. 97 & 100 Plea of Private defence v ]| 45
4: S. 148 Charge v Vi 72
5; Ss. 191,192 & 193 v Vi 48
6. S. 193 prosecution \Y] v 56
7. Ss. 300,304 Partll v ! . 48

8, S.302 Murder Y v 44
©  Appreciation of evidence

(16)



S.No. Particulars Vol.No. PartNo. Page No.

1 2 8 4 5

9. Ss.302/34 v | 48

10. Ss. 302/34 Appreciation of Evidence v | 53

11. Ss. 302, 304-B & 498 A v i} 51

12. Ss. 304-B & 498-A ‘s v n 51

13. Ss. 306, 498-A v Vi 67

14. S. 376 Rape-Colloquial language 1\ v 44

15. S. 376 Uncorroborated v il 45
Statement of Prosecutrix

16. Ss. 392, 394, 395 read with S. 397 v | 56-

JUDGE
1. Cheap Publicity v Vi 62
2. Judge v v 39
JUVENILE JUSTICE ACT

15:4S:8 ? . v v 46
Section 8 Jurisdiction v | 35
of Sessions Court :

3. Ss.8&32 \" v 45

4. Ss.8&32 v v 46

5.  Sections 32 & 39 ‘ v v 45’

LAND ACQUISITION ACT

1. Ss.4(1)&6&17(1),(2) v : | 45

2. Ss. 11-A& 16 v Vv 69

355238 v | 48

4. Ss. 41 & 48 Withdrawal from v v 41
Acquisition ;

LIMITATION ACT
1. S.5:Abatement : Delay'in Bringing v | 30

L. Rs. on Record (Read with O. 41
R.4 & 0.22 R. 4 CPC)
2. S.5 Approach in the matter of v \" 54
condonation of delay where state
seeks condonation

3. S. 5 Equitable grounds v Vi 48
4. Ss. 12, 14 & Art. 75 Defamation v v 68
5. §S.15 Award v \" 69
6. Art.24 v Vv 47

(17)



Liabitity of third parties
(18)

S.No. Particulars Vol. No. PartNo. Page No.
1 2 3 4 5
7. Distinction between S. 25 v \" 64
Contract Act. and S. 19 Limitation Act.
8. Ss. 29 (2) & from Section 3 to 24 v Vi 50
9. Art. 54 (read with S. 10 Contract Act, Y Vv 67
Sch. Form No. 47 & 48 CPC and
S. 16 S.E. Act)
10. Arts. 58 & 105 v v 59
11. Ar. 182 (2) & (5) v A% 50
12. Commencement of period of limitation IV \, 68
MADHYA BHART ZAMINDARI ABOLITION ACT
1. Grove : Meaning of :
No vesting in state v Vi 59
MAGISTRATE
1. Magistrate : to record 5 v | 33
Memorandum of Evidence
MOTOR VEHICLES ACT
1. Ss.2(26) & 149 M. V. Act, 1988 v Vi 47
2. Ss.2,3(1),10 & 149 M.V. Act, 1988 v n 52
Driving Licence: want of : Liability of
Insurance Company
3. 8.8 Driving licence AV Vi 68
4. M.V.Act 1939, Ss. 13 v | 38
(2) (19), 110 : Liabitity of Hirer
5. Ss.94 & 95, M.V. Act, 1939 v v 35
Comprehensive Insurance Policy
6. Ss.95 & 110-A Motor Vehicles Act, v | 60
1939 and Ss. 146-166, M.V. Act 1988
read with' Kerala Motor Vehicle Rules
7. S:110-A v Vi 68
8. S.110-A Brother dependant on v Vv 57
~  deceased entitle to compensation
9. S.110-B, M.V. Act, 1939 v Vi 46
10. S.110-B v Vv 50
11. Ss. 140 & 166 M.V. Act, 1988 " v 60
12. Ss. 146 & 147 Minor owner of the v v 59
: vehicle :
13. S.147 M.V. Act, 1988 Act Policy : v v 58



S.No. Particuiars Vol. No. PariNo. Page No.

1 2 3 4 5

14. Section 166 v | 38
15. S. 166 Compensation Dependency v il 45
16, :S.166 v Vv 61
7.8 166 \' \' 68
18. Sections 166-166 (3) v | 59
19. Section 168 IV | a7
20. Section 168 vV Vi 69
21. Section 168 Read with \Y | 44

00" NDLOT il N o

10.

11
12.
13.

14.
15.

Section 114 ILL. (G)
M.P. ACCOMMODATION CONTROL ACT

Ss. 2 (1), 13 (6) & 17 (4) 1\ I 48
Ss.3(2),7,8&10(7) 1\ Vi 543
S. 12 (Read with Ss. 58 and 59 T.P. Act) 1Y I 57
S. 12 (1) (A) and its Proviso v v 52
S.12 (1) (C) \Y v 43
SH2HE): - 1\ v 42
S.12 (1) (F) v Vi 61

S. 12 (1)) vV \ 55
Suitable Accommodation Acquired by »
tenant : Meaning of

Ss. 12 (1) 28 (J) & 45 Right of Landlord v \Y% 51
to avail alternative remedies

S. 13 (2) Interpretation of words v v 51
“Amount of Rent Payable by the Tenant”

S.18(3) v Vi 55
S. 23-A (b) Adverse inference v Vi 67
Ss. 23-A, 23-B & 23-C (also refer S. v Vi 58

12 (1) (E) and (F) : Nature of

Accommodation how to determine

Meaning of Standard Rent 1\ Vi 52
Nature of Accommodation 1\ IV 54
under the Act.

M.P. CEILING ON AGRICULTURAL HOLDINGS ACT
Ss. 11 (4) 11 (5) & 46 \Y; VI 48
M.P. CIVIL COURTS ACT

Section 6 after amendment Vv | 31
Jurisdiction of Civil Court
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S.No. Particulars Vol. No. PartNo. Page No.
1 2 3 4 5

M.P. LAND REVENUE CODE

Ny -

1. 8. 117 Possession : Khasra Entries v v 49
2SI " v 54
3. S.170-B(2) v Vi 67
4. S. 248 Adverse Possession v Y 55
M.P. LOK DHAN (SHODHYA RASHIYON KI VASULI)
ADHINIYAM
1. Ss.3(2)&4(2)(B) v Vi 69
M.P. MUNICIPALITIES ACT
Ss. 307 & 323 1\ Vi 54
$::323 v \Y 60
Public Street : Granting lease of
3. Keeping space open for-Roads v \" 69
M.P. PUBLIC MONEYS (RECOVERY OF DUES) ACT (1 OF 1998)
PiaaS:3 % \ 49
M.P. RULES 1975
1. R. No. 2 (4) Jurisdiction of the Court v v 46

MUSLIM WOMEN (PROTECTION OF RIGHTS ON DIVORCE) ACT, 1986

1. S.3 (1) (B) Maintenance v Vi 47
N.D.P.S. ACT
1. Ss.8/18 and 50 & 55 v Vi 54
P S50 v v 62
3. Ss.528&57 vV v 44
4. S. 54 Presumption v ]| 45
NEGOTIABLE INSTRUMENTS ACT
Ss.4,5,79 & 80 v Vi 50
S. 138 Jurisdiction of the Court v Vi 56
Ss. 138, 138 Proviso (C) % Vi 64
Ss. 138 & 139 v v 29

A POk
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S.No. Particulars Vol. No. PartNo. Page No.

1 2 3 4 5
PARTNERSHIP ACT
NP : \% Vi 61
2. Partnership v Vi 53
PREVENTION OF FOOD ADULTERATION RULES, 1955

1. S.16(1)(A) (1) \Y I 54

2 Rule 18 v | 44
PREVENTION OF CORRUPTION ACT 1988 & 1947

1.5 8:542) R il 44

2. Prevention of Corruption v I 55
Act, 1988 & 1947 : Effect of '

PROBATION OF OFFENDERS ACT

T ased T\ Il 46

2. S. 12 Departmental Enquiry IV I 50

3. S.19 (Read with S. 360 Cr. P.C.) v A% 48

RAILWAY PROPERTY (UNLAWFUL POSSESSION) ACT, 1966

1.

NN —

i

S8 i\ i\ 45
Nature of offence Bailable or F
non-bailable : It is not bailable
REGISTRATION ACT
Ss. 17, 23 and 25 Award \Y \V/ 69

RENT CONTROL AND EVICTION ACT

Landlord and Tenant ; IV v 29
Landlord and Tenant : Notice to tenant vV vV 35
Rent Control and Eviction v 1] 60

REQUISITIONING AND ACQUISITIONING OF IMMOWBLE

PROPERTY ACT

S. 11 (read with section 8 & Schedule v Vi 59
1 Art. 1 A Court Fees Act).

(21),



S.No. - Particulars Vol.No. PartNo. Page No

1 2 2 3 4 5
ROADS
1. Keeping Space open for roads v Vv 69
SERVICE LAW
1. Continuance of Service beyond the date IV 1l 48
of superannuation : Entitlement of pay
2. Misconduct : Giving false v 1] 62
evidence in criminal cases
3. Reservation in Service 1% vV 29
4. Service Law : Misconduct v v 35
Insubordination
. 5. Temporary Appointment IV Vi 69
SPECIFIC RELIEF ACT
1..0586 IV v 32
2. Ss.14(1)(A) &34 IV Vv 67
3. S. 16 (Read with Sch. Form No. 47 Y, Vv 67
& 48 CPC, Art. 54 Limitation Act, S. 10
Contract Act)
4. S. 19 Bonafide purchaser v \" 66
5. Ss.20and 28 (1) v | 46
6. Section 28 Specific performance v I 40
Actual Possession :
7. S. 34 Consequential Relief GV v b5
8. S. 34 (read with 0.6 R. 17 CPC) v 1} 49
9. S. 34 Suit for Declaration and v 1] 54
Consequential Reliet of Arrears of pay
10. Ss 34 &40 (1) (a) v v 36
11 Specific performance v Vv 58
T.A.D.A. ACT
15 Sk vV v 61
: TELEGRAPH ACT & TELEGRAPH RULES, 1951
1. S. 7 Telegraph Act and R. 443 Telegraph v v 58

Rules : Disconnection of telephone of
son for non payment of charges by
tather for his own telephone ilicgal
2 S. 7 Telegraph Act and Telegraph Rule v Vi 54
421 & 443

(22)



S.No. Particulars Vol. No. PartNo. Page No.

1 2 3 4 5
3. Rule 443 read with Section Y, B
7 of Telegraph Act
+TORT
1. Tort Negligence v v 29
TRANSFER OF PROPERTY ACT
1. S.44&53-A v Vi - 51
2. S.53-A Want of written agreement v Vv 65
3. S. 54 Bonafide Purchaser v \" 66
4. S.55(4) (A) Entitlement to rent 1\ Vi 69
for period iprior to sale
5::1185.65:& 58 v v 49
6. Ss. 55 and 58 v | 58
7. Ss. 58-59 (Read with Section 12 v | 57
M.P. Accmodation Control Act)

8. S. 110 Charge v Vi 49
URBAN LAND (CEILING AND REGULATIO ACT)
18627 (1) v Vv 58
WORDS AND PHRASES
1. Grove : Meaning of vV Vi 59
2. Party Aggrieved and Person aggrieved v v 42
3. Relevancy and Admissibility v v 37
4. Status Quo :Meaning v vV 55
WORKMEN'S COMPENSATION ACT, 1923
155353 v in 52

‘ ®

WORD OF THANKS

The institute expresses its obligation for the help by Shri
Santosh Kumar Agrawal Stenographer from Consumers
Grievances Redressal Forum, Jabalpur for his Computer
work.
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SALUTATION OF THE DAWN

Listen to the Exhortation of the Dawn!
Look to this day!

For it is Life, the very Life of Life.
.In its brief course lie all the

Verities and Realities of your Existence;
The Bliss of Growth, The Glory of Action,
The Splendour of Beauty;

For Yesterday is but a Dream,

And Tomorrow is only a Vision;

But Today well lived makes

Every Yesterday a Dream of Happiness,
And every Tomorrow a Vision of Hope.
Look well therefore to this Day!

Such is the Salutation of the Dawn!

(Attributed to Kalidasa)

THE POWER OF AN HONEST MIND

The one area in our iives where it is very easy for us to
cheat is the realm of personal integrity. We have to keep
ourselves in constant check and discipline if we are to be

true to ourselves.

Great men and women reahsed the importance of an hon-
est mind and many worked laboriously to strengthen that

aspect of their lives.

Listen to what George Washington said about this : “
hope I shall always possess firmness and virtue enough to
maintain what I consider the most enviable of all titles, the

character of an honest man.”

Courtesy :

100 ways to Build a better you.

. Rajendra Pillai, The Bombay Saint Paul Society.
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